- *ORE THE AJUDICATING AUTHORITY
. ATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD
Court 2

C.P. (I1.B) No.286/NCLT/AHM/2019

Coram: HON’BLE Ms. i: “NORAMA KUMARI, MEMBER JUDICIAL
HON’BLE Mr. ¢ - JCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

%

ATTENDANCE-CUM < RDER SHEET OF THE HEARING OF AHMEDABAD BENCH
.*MPANY LAW TRIBUNAL ON 24.06.2020

Name of the Compar BSE Ltd
V/s
Nissan Copper Ltc

Section : ' Section 9 of the Insolvency and Bankruptcy Code
S.NO. NAME (CAPITAL .~ "TERS) DESIGNATION REPRESENTATION SIGNATURE
1.

2.

ORDER
(through video conferencing)

Learned lawyer appearing on behalf of the Petitioner filed a pursis to withdraw the
Instant petition.

The permission is granted.

Accordingly, CP(IB) 286/2019 is dismissed as withdrawn.
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A
CHOCKALINGAM THIRUNAVUKKARASU MANORAMA KUMARI
MEMBER TECHNICAL _ MEMBER JUDICIAL

Dated this the 24th day of June, 2020



